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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel 1th June, 2024

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
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declare the Additional District and Sessions Judge (CBI), Shimla, H.P. as Drawing and Disbursing
Officer in respect of the Court of Additional District and Sessions Judge-I, Shimla and also the
Controlling Officer for the purpose of salary, T.A. etc. in respect of the establishment attached to
the aforesaid Court under Major head "2014 Administration of Justice" during the earned leave
period of Sh. Praveen Garg, Additional District and Sessions Judge-1, Shimla w.e.f. 10-06-2024 to
15-06-2024 with permission to prefix 08-06-2024 and 09-06-2024 being 2nd Saturday and Sunday
and suffix 16-06-2024 being Sunday or till he returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel3th June, 2024

No. HHC/Admn.16(20)75-II1.—Hon'ble the Chief Justice, in exercise of the powers vested
in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code of Criminal
Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment & Control) Rules,
2007, has been pleased to appoint Ms. Priyanka (HIM/120/2023) Advocate, as Oath Commissioner
at Bilaspur for a period of two years with immediate effect, for administering oaths and
affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By Order of Hon’ble the Chief Justice
Registrar (Admn.).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel4th June, 2024
No. HHC/Estt.3(649)/2009.—05 days commuted leave on and with effect from 03-06-2024
to 07-06-2024 with permission to suffix second Saturday & Sunday fell on 08-06-2024 &
09-06-2024, is hereby sanctioned, ex-post-facto, in favour of Shri Pritam Singh Thakur, Court
Secretary of this Registry.

Certified that Shri Pritam Singh Thakur has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Pritam Singh Thakur would have continued to officiate the same post of
Court Secretary but for his proceeding on leave.

By order,

Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, thel3th June, 2024
No. HHC/GAZ/14-288/2006.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 10 days' commuted leave w.e.f 14-05-2024 to 23-05-2024 in favour of
Sh. Ramnik Sharma, Senior Civil Judge-cum-CJM, Solan, H.P.

Certified that Sh. Ramnik Sharma had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Ramnik Sharma would have continued to hold the post of Civil
Judge-cum-CJM, Solan, but for his proceeding on leave for the above period.
By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel5th June, 2024
No. HHC/Admn.16(37)92-VII.—Hon'ble the Chief Justice has been pleased to cancel the
appointment of Ms. Archana Negi (HIM/194/2016) Advocate as Oath Commissioner, at District
Courts, Chakkar, Shimla appointed vide this Registry Notification No. HHC/Admn.16(13)74-XI-
35444-54, dated 01-12-2023, with immediate effect.

By Order of Hon’ble the Chief Justice,
Registrar (Admn.).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel4th June, 2024
No. HHC/GAZ/14-249/2000-1.—Hon'ble the Chief Justice has been pleased to grant ex-
post facto sanction of 07 days' commuted leave w.e.f. 20-03-2024 to 26-03-2024, in favour of
Smt. Aparna Sharma, Principal Judge, Family Court, Shimla, H.P.

Certified that Smt. Aparna Sharma had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.
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Also certified that Smt. Aparna Sharma would have continued to hold the post of Principal
Judge, Family Court, Shimla but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel4th June, 2024

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Additional District and Sessions Judge-I, Kangra at Dharamshala, H.P. as Drawing and
Disbursing Officer in respect of the Court of Additional District and Sessions Judge-II, Kangra at
Dharamshala, H.P. and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of
Class II to IV establishments attached to the aforesaid Court under Major head "2014
Administration of Justice" till the posting/joining of new Presiding Officer in the aforesaid Court.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel 5th June, 2024
No. HHC/GAZ/14-272/03.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 05 days' commuted leave w.e.f. 26-05-2024 and 30-05-2024 in favour of
Sh. Hoshiar Singh Verma, Additional District and Sessions Judge-11, Una, H.P.

Certified that Sh. Hoshiar Singh Verma had joined the same post and at the same station
from where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Hoshiar Singh Verma would have continued to hold the post of
Additional District and Sessions Judge-II, Una, but for his proceeding on leave for the above
period.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, thel8th June, 2024

No. HHC/GAZ/14-355/2015.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 03 days' commuted leave w.e.f 12-01-2022 to 14-01-2022 in favour of
Sh. Kuldeep Sharma, the then Civil Judge-cum-JMFC, Shillai, H.P. presently posted as Civil
Judge-cum-JMFC, Manali.

Certified that Sh. Kuldeep Sharma had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Kuldeep Sharma would have continued to hold the post of Civil
Judge-cum-JMFC, Shillai, but for his proceeding on leave for the above period.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel8th June, 2024

No.HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Additional District and Sessions Judge, Kinnaur at Rampur Bushahr as Drawing and
Disbursing Officer in respect of the Court of District and Sessions Judge, Kinnaur at Rampur
Bushahr and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of Class I to
IV establishments attached to the aforesaid Court under Major head "2014 Administration of
Justice" during the medical/commuted leave period of Sh. Barinder Thakur, District and Sessions
Judge, Kinnaur at Rampur Bushahr or till he returns from leave.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel 5th June, 2024

No. HHC/Admn.16(37)92-VII.—Hon'ble the Chief Justice, has been pleased to cancel the
appointment of Ms. Archana Negi (HIM/194/2016) Advocate as Oath Commissioner, at District
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Courts, Chakkar, Shimla appointed vide this Registry Notification No. HHC/Admn.16(13)74-XI-
35444-54, dated 01-12-2023, with immediate effect.

By Order of Hon’ble the Chief Justice,
Registrar (Admn.).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 20th June, 2024

No. HHC/Admn.6(23)/74-XVIL.— Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Senior Civil Judge-cum-ACJM, Nurpur as Drawing and Disbursing Officer in respect of
the Court of Civil Judge-cum-JMFC, Nurpur and also the Controlling Officer for the purpose of
Salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid Court under
Major head “2014 Administration of Justice” during the paternity leave period of Sh. Shashi Kant,
Civil Judge-cum-JMFC, Nurpur w.e.f. 14-06-2024 or till he returns from leave.

By order,

Sd/-

Registrar General.

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Smt. Kalhari d/o Sh. Karam Chand, r/o Village Khanbagga, P.O. Badgran, Tehsil
Bharmour, District Chamba (H.P.) .. Applicant.

Versus
General Public

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth
and Death Registration Act, 1969.

Whereas, Smt. Kalhari d/o Sh. Karam Chand, r/o Village Khanbagga, P.O. Badgran, Tehsil
Bharmour, District Chamba (H.P.) has filed an affidavit for registration of delayed birth of Kalhari
d/o Karam Chand born on 25-05-1984 for entry in the record of Gram Panchayat Badgran, Tehsil
Bharmour, District Chamba (H.P.).

Hence, this Proclamation is issued to the General Public, that if they have any
objection/claim regarding the registration of birth of Kalhari d/o Karam Chand born on 25-05-1984
for entry in concerned of Gram Panchayat Badgran they may file their claim/objections on or
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before 21-08-2024 in this court failing which necessary orders will be passed to the Gram
Panchayat for registration of birth accordingly.

Issued under my hand and seal today on this 5th day of July, 2024.

Seal. Sd/-
Tehsildar-cum-Executive Magistrate,
Bharmour, District Chamba (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Sh. Subhash Chand s/o Sh. Madho, r/o Village Samra, P.O. Ureri, Tehsil Bharmour, District
Chamba (H.P.) .. Applicant.

Versus
General Public

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth
and Death Registration Act, 1969.

Whereas, Sh.Subhash Chand s/o Sh. Madho, r/o Village Samra, P.O. Ureri, Tehsil
Bharmour, District Chamba (H.P.) has filed an affidavit for registration of delayed birth of
Subhash Chand s/o Sh. Madho born on 08-08-1963 for entry in the record of Gram Panchayat
Ronuhkothi, Tehsil Bharmour, District Chamba (H.P.).

Hence, this Proclamation is issued to the General Public, that if they have any
objection/claim regarding the registration of birth of Subhash Chand s/o Sh. Madho born on
08-08-1963 for entry in the cancerned Gram Panchayat Ronuhkothi they may file their
claim/objections on or before 21-08-2024 in this court failing which necessary orders will be
passed to the Gram Panchayat for registration of birth accordingly.

Issued under my hand and seal today on this 5th day of July, 2024.
Seal. Sd/-

Tehsildar-cum-Executive Magistrate,
Bharmour, District Chamba (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Sh. Jaisi Ram s/o Sh. Veer, r/o Village Magloon, P.O. Ronuhkothi, Tehsil Bharmour,
District Chamba (H.P.) .. Applicant.

Versus

General Public
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Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth
and Death Registration Act, 1969.

Whereas, Sh. Jaisi Ram s/o Sh. Veer, r/o Village Magloon, P.O. Ronuhkothi, Tehsil
Bharmour, District Chamba (H.P.) has filed an affidavit for registration of delayed birth of Jaisi
Ram s/o Sh. Veer born on 01-07-1945 for entry in the record of Gram Panchayat Ronuhkothi,
Tehsil Bharmour, District Chamba (H.P.).

Hence, this Proclamation is issued to the General Public, that if they have any
objection/claim regarding the registration of birth of Jaisi Ram s/o Sh. Veer born on 01-07-1945 for
entry in the cancerned Gram Panchayat Ronuhkothi they may file their claim/objections on or
before 21-08-2024 in this court failing which necessary orders will be passed to the Gram
Panchayat for registration of birth accordingly.

Issued under my hand and seal today on this 5th day of July, 2024.

Seal. Sd/-
Tehsildar-cum-Executive Magistrate,
Bharmour, District Chamba (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Smt. Lambo d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour, District
Chamba (H.P.) .. Applicant.

Versus
General Public

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth
and Death Registration Act, 1969.

Whereas, Smt. Lambo d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour,
District Chamba (H.P.) has filed an affidavit for registration of delayed birth of Lambo d/o
Hushiyara born on 01-01-1964 for entry in the record of Gram Panchayat Sehli, Tehsil Bharmour,
District Chamba (H.P.).

Hence, this Proclamation is issued to the General Public, that if they have any
objection/claim regarding the registration of birth of Smt. Lambo d/o Hushiyara born on
01-01-1964 for entry in the concerned Gram Panchayat Sehli they may file their claim/objections
on or before 21-08-2024 in this court failing which necessary orders will be passed to the Gram
Panchayat for registration of birth accordingly.

Issued under my hand and seal today on this 5th day of July, 2024.

Seal. Sd/-
Tehsildar-cum-Executive Magistrate,
Bharmour, District Chamba (H.P.).
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In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Smt. Vido d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour, District
Chamba (H.P.) .. Applicant.

Versus
General Public

Proclamation under order 5 Rule 20 C.P.C. under section 13(3) of the H.P. Registration of Birth
and Death Registration Act, 1969.

Whereas, Smt. Vido d/o Hushiyara, r/o Village Sehli, P.O. Aurafatti, Tehsil Bharmour,
District Chamba (H.P.) has filed an affidavit for registration of delayed birth of Vido d/o
Hushiyara born on 01-01-1948 for entry in the record of Gram Panchayat Sehli, Tehsil Bharmour,
District Chamba (H.P.).

Hence, this Proclamation is issued to the General Public, that if they have any
objection/claim regarding the registration of birth of Smt. Vido d/o Hushiyara born on 01-01-1948
for entry in the concerned Gram Panchayat Sehli they may file their claim/objections on or before
21-08-2024 in this court failing which necessary orders will be passed to the Gram Panchayat for
registration of birth accordingly.

Issued under my hand and seal today on this 5th day of July, 2024.
Seal. Sd/-

Tehsildar-cam-Executive Magistrate,
Bharmour, District Chamba (H.P.).

Before the Marriage Officer-cum- Sub- Divisional Officer ,
Tehsil Dheera, Distt. Kangra (H.P.)

Mandeep Kumar and Priya
Versus
General Public

Application for the registration of marriage under section 16 of the Special Marriage Act, 1954.

An application under section 16 of the Special Marriage Act, 1954 has been received by the
undersigned from Mandeep Kumar s/o Bachitter Singh, r/o Village Tharkehr, Post Office Dheera,
Tehsil Dheera, Distt. Kangra (H.P.) Pin Code- 176 101 and Priya d/Sh. Kamaljeet, r/o Village
Ghartholi, P.O. Ballah, Tehsil Palampur, Distt. Kangra (H.P.) Pin Code- 176 064. If there is any
objection on this marriage, the objection in person or through counsel be submitted to this office on
or before 02-08-2024 otherwise marriage will be registered.

Seal. Sd/-
Marriage Officer-cum-S.D.O.,
Dheera, Distt. Kangra (H.P.).
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In the Court of Sub-Divisional Magistrate, Dheera, Exercising the Powers of
Marriage Officer, Dheera, Distt. Kangra (H.P.)

In Ref.
Satish Kumar s/o Kalyan Singh and Arti Devi d/o Chand Ram
Versus
General Public
Application under section 16 of the Special Marriage Act, 1954 for the registration of marriage.

An application under section 16 of the Special Marriage Act, 1954 has been received by the
undersigned from Satish Kumar (DOB 13-09-1995) s/o Kalyan Singh, r/o Village Duhak, Post
Office Duhak, Tehsil Thural, Distt. Kangra (H.P.)-176 075 and Arti Devi (DOB 07-08-2001) d/o
Chand Ram, r/o W.No. 03, Village Kuhn Uparli (446), P.O. Kuhan, Tehsil Jaisinghpur, Distt.
Kangra (H.P.)- Pin Code- 176 098 on 22-09-2023 at Village Duhak, Post Office Duhak, Tehsil
Thural, Distt. Kangra (H.P.). If there is any objection this marriage, the objection in person or
through counsel be submitted to this office on or before 17-08-2024 otherwise the marriage will be
registered.

Seal. Sd/-
Marriage Officer-cum-S.D.M.,
Dheera, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Sh. Piyush Gautam s/o Sh. Sushil Kumar, r/o Village Jhullar, P.O. & Tehsil Shahpur,
Distt. Kangra (H.P.).

2. Smt. Nikki Sharma d/o Nawal Kumar Sharma, r/o Flat No. 205, Durgeshwari Enclave,
Hanuman Mandir, Hindpri 1st Street, Ranchi, G.P.O Ranchi, Jharkhand-834 001 .. Applicants.

Versus

1. General Public
2. Local Registrar, Nagar Gram Panchayat Shahpur .. Respondents.

Subject.—Application for the Marriage registration u/s 16 of Special Marriage Act, 1954.

Applicants Sh. Piyush Gautam s/o Sh. Sushil Kumar, r/o Village Jhullar, P.O. & Tehsil
Shahpur, Distt. Kangra (H.P.) & Smt. Nikki Sharma d/o Nawal Kumar Sharma, r/o Flat No. 205,
Durgeshwari Enclave, Hanuman Mandir, Hindpri st Street, Ranchi, G.P.O Ranchi, Jharkhand-
834 001 has filed an application u/s 16 of Special Marriage Act, 1954 alongwith declaration in
which they have stated that they have solemnized their marriage on 20-04-2024 at Village Jhullar,
P.O. & Tehsil Shahpur, Distt. Kangra (H.P.) as per Hindu rites & customs.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objections personally or in
writing before this court on or before 05-08-2024. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(KARTAR CHAND),

Marriage officer-cum- Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Sh. Kuldeep Singh s/o Sh. Kanshi Ram, r/o Village Sidhpur, P.O. Tatwani, Tehsil
Shahpur, Distt. Kangra (H.P.).

2. Smt. Varinda d/o Raghuvir Singh, r/o Village Lahalpur, P.O. Bhater, Tehsil Dehra,
Distt. Kangra (H.P.) .. Applicants.

Versus

1. General Public
2. Local Registrar, Concerned Gram Panchayat .. Respondents.

Subject.—Application for the Marriage registration u/s 16 of Special Marriage Act, 1954.

Applicants Sh. Kuldeep Singh s/o Sh. Kanshi Ram, r/o Village Sidhpur, P.O. Tatwani,
Tehsil Shahpur, Distt. Kangra (H.P.) & Smt. Varinda d/o Raghuvir Singh, r/o Village Lahalpur,
P.O. Bhater, Tehsil Dehra, Distt. Kangra (H.P.) has filed an application u/s 16 of Special Marriage
Act, 1954 alongwith declaration in which they have stated that they have solemnized their marriage
on 16-09-2023 at Baba Ghasi Ram Ashram, Durga Bhavan, Dadh, Distt. Kangra (H.P.) as per
Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objections personally or in
writing before this court on or before 05-08-2024. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(KARTAR CHAND),

Marriage officer-cum- Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)
In the matter of:

Smt. Sunita Devi w/o Sh. Mohan Lal, r/o VPO Bhoj Nagar, Tehsil and Distt. Solan (H.P.)
..Applicant.
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Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Sunita Devi w/o Sh. Mohan Lal, /o VPO Bhoj Nagar, Tehsil and Distt.
Solan (H.P.) has moved an application before the undersigned under section 13(3) of Birth & Death
Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith
affidavit and other relevant documents for entering of her date of birth i.e. 01-01-1973 and her
place of birth is at Village Katal-Kathar, P.O. Bohli, Tehsil & District Solan (H.P) but her date of
birth could not be entered in the record of Gram Panchayat Bohli, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Sunita Devi d/o
Sh. Prem Singh and Smt. Deori Devi may submit their objections in writing or appear in person in
this court on or before 11-08-2024 at 10.00 A.M,, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 11th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Sh. Nishant s/o Sh. Padam Singh, r/o Village Sharghal, Alawang (51), District Shimla-
171204 (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Sh. Nishant s/o Sh. Padam Singh, r/o Village Sharghal, Alawang (51), District
Shimla-171 204 (H.P.) has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavit and other relevant documents for entering of his date of birth i.e.
11-02-1987 and his place of birth is at Maa Shoolini Complex, Lakkar Bazar, Ward No. 09, Solan,
Tehsil & District Solan (H.P) but his date of birth could not be entered in the record of Municipal
Corporation Solan, Tehsil & Distt. Solan (H.P.).
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Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Sh. Nishant s/o Sh. Padam
Singh and Smt. Bimla Devi may submit their objections in writing or appear in person in this court
on or before 12-08-2024 at 10.00 A.Mm,, failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 12th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Pushpa Devi w/o Sh. Rati Ram, r/o Village Than-Bhalo, P.O. Dharampur, Tehsil
Kasauli, Distt. Solan (H.P.) ..Applicant.

Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Pushpa Devi w/o Sh. Rati Ram, r/o Village Than-Bhalo, P.O. Dharampur,
Tehsil Kasauli, Distt. Solan (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavit and other relevant documents for entering of her date of birth i.e.
01-01-1972 and her place of birth is at Village Katal-Kathar, P.O. Bohli, Tehsil & District Solan
(H.P) but her date of birth could not be entered in the record of Gram Panchayat Bohli, Tehsil &
Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Pushpa Devi d/o
Sh. Janki Ram and Late Smt. Tara Devi may submit their objections in writing or appear in person
in this court on or before 10-08-2024 at 10.00 A.M,, failing which no objection will be entertained
after expiry of date.

Given under my hand and seal of the court on this 10th day of July, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).
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In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Padma Devi w/o Sh. Amrit Lal, r/o Village Lajhogari, P.O. Naina Tikkar, Tehsil
Pachhad, Distt. Sirmaur (H.P.)-173 229 ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registratin Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Padma Devi w/o Sh. Amrit Lal, r/o Village Lajhogari, P.O. Naina Tikkar,
Tehsil Pachhad, Distt. Sirmaur (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavit and other relevant documents for entering of her date
of birth i.e. 29-07-1974 and her place of birth is at Village Katal-Kathar, P.O. Bohli, Tehsil &
District Solan (H.P) but her date of birth could not be entered in the record of Gram Panchayat
Bohli, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Padma Devi d/o
Sh. Jiya Lal and Smt. Meera Devi may submit their objections in writing or appear in person in this
court on or before 11-08-2024 at 10.00 AMm,, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 11th day of July, 2024.
Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 01/2024 Date of Instt.: 03-07-2024 Date of Decision: 03-08-2024

1. Sh. Sanjay s/o Sh. Hira Lal age 24 years D.O.B. 19-07-2000, r/o Village Pathia, P.O.
Kanda, Tehsil Kasauli, District Solan (H.P.).

2. Mrs. Riya d/o Maan Singh, Village Bara, P.O. Kumarhatti, Tehsil & Distt. Solan
(H.P.).

Versus
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General Public

Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Sanjay s/o Sh. Hira Lal age 24 years D.0.B. 19-07-2000, r/o Village Pathia, P.O.
Kanda, Tehsil Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Riya d/o Maan Singh, Village
Bara, P.O. Kumarhatti, Tehsil & Distt. Solan (H.P.) (Bride) r/o Village Pathia, P.O. Kanda, Tehsil
Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage
Act, 1954. The applicants have further declared in their affidavits dated 27-03-2024 that their
marriage was solemnized on 03-03-2024 with each other. As such they have applied for registration
of their marriage. Before taking further action in the said application, objections from the general
public are invited for the registration of this marriage. The objections in this regard may be
preferred in this court on or before 03-08-2024, failing which the marriage shall be got registered as
per the provisions of the law.

Issued on 03-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 04/2024 Date of Instt.: 03-07-2024 Date of Decision: 03-08-2024

1. Sh. Sumit Kumar s/o Sh. Hari Gopal age 27 years D.O.B. 25-09-1996, r/o Village
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.).

2. Mrs. Poonam d/o Sh. Surender age 22 years D.O.B. 01-09-2001, r/o Village Kuhat
Khaltu, P.O. Occhghat, Tehsil & Distt. Solan, (H.P.).

Versus

General Public

Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Sumit Kumar s/o Sh. Hari Gopal age 27 years D.O.B. 25-09-1996, r/o Village
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.) (Bride groom) &
Mrs. Poonam d/o Sh. Surender age 22 years D.O.B. 01-09-2001, r/o Village Kuhat Khaltu, P.O.
Occhghat, Tehsil & Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special
Marriage Act, 1954. The applicants have further declared in their affidavits dated 13-05-2024 that
their marriage was solemnized on 12-05-2023 with each other. As such they have applied for
registration of their marriage. Before taking further action in the said application, objections from
the general public are invited for the registration of this marriage. The objections in this regard may
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be preferred in this court on or before 03-08-2024, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 03-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 02/2024 Date of Instt.: 03-07-2024 Date of Decision: 03-08-2024

1. Sh. Pawan Kumar s/o Sh. Janki Ram age 29 years D.O.B. 15-07-1994, r/o Village
Pratha, P.O. Pratha, Sub- Tehsil Parwanoo, District Solan (H.P.).

2. Mrs. Rajni Devi d/o Sh. Rakesh Kumar, r/o Village Kammi, Distt. Panchkula (H.R.) at
present Village Pratha, P.O. Pratha, Sub-Tehsil Parwanoo, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Pawan Kumar s/o Sh. Janki Ram age 29 years D.O.B. 15-07-1994, r/o Village
Pratha, P.O. Pratha, Sub- Tehsil Parwanoo, District Solan (H.P.) (Bride groom) & Mrs. Rajni Devi
d/o Sh. Rakesh Kumar, r/o Village Kammi, Distt. Panchkula (H.R.) at present r/o Village Pratha,
P.O. Pratha, Sub- Tehsil Parwanoo, District Solan (H.P.) for the registration of their marriage u/s
15 of the Special Marriage Act, 1954. The applicants have further declared in their affidavits dated
29-04-2024 that their marriage was solemnized on 22-02-2023 with each other. As such they have
applied for registration of their marriage. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard may be preferred in this court on or before 03-08-2024, failing which the marriage shall
be got registered as per the provisions of the law.

Issued on 03-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 03/2024 Date of Instt.: 03-07-2024 Date of Decision: 03-08-2024
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1. Sh. Darshan Lal s/o Sh. Balbir Singh age 38 years D.O.B. 07-05-1986, r/o Village Bir
Raitkahan, Tehsil Indri, Distt. Karnal, Haryana at present r/o Village Gussan, P.O. Garkhal, Tehsil
Kasauli, District Solan (H.P.).

2. Mrs. Meena d/o Sh. Mast Ram age 31 years D.O.B. 12-01-1993, r/o Village Gussan,
P.O. Garkhal, Tehsil Kasauli, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Darshan Lal s/o Sh. Balbir Singh age 38 years D.O.B. 07-05-1986, r/o Village Bir
Raitkahan, Tehsil Indri, Distt. Karnal, Haryana at present r/o Village Gussan, P.O. Garkhal, Tehsil
Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Meena d/o Sh. Mast Ram age 31 years D.O.B.
12-01-1993, r/o Village Gussan, P.O. Garkhal, Tehsil Kasauli, District Solan (H.P.) for the
registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further
declared in their affidavits dated 03-04-2024 that their marriage was solemnized on 12-06-2016
with each other. As such they have applied for registration of their marriage. Before taking further
action in the said application, objections from the general public are invited for the registration of
this marriage. The objections in this regard may be preferred in this court on or before 03-08-2024,
failing which the marriage shall be got registered as per the provisions of the law.

Issued on 03-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 05/2024 Date of Instt.: 03-07-2024 Date of Decision: 03-08-2024

1. Sh. Naveen Kumar s/o Sh. Hari Gopal age 28 years D.O.B. 01-09-1995, r/o Village
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.).

2. Mrs. Pooja d/o Sh. Surender age 25 years D.O.B. 29-04-1999, r/o Village Kuhat
Khaltu, P.O. Occhghat, Tehsil & District Solan (H.P.).

Versus

General Public

Notice under section 15 of the Special Marriage Act, 1954.
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An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Naveen Kumar s/o Sh. Hari Gopal age 28 years D.O.B. 01-09-1995, r/o Village
Banlagi, P.O. Kuthar, Sub-Tehsil Krishangarh, District Solan (H.P.) (Bride groom) & Mrs. Pooja
d/o Sh. Surender age 25 years D.O.B. 29-04-1999, r/o Village Kuhat Khaltu, P.O. Occhghat, Tehsil
& District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act,
1954. The applicants have further declared in their affidavits dated 13-05-2024 that their marriage
was solemnized on 12-05-2023 with each other. As such they have applied for registration of their
marriage. Before taking further action in the said application, objections from the general public are
invited for the registration of this marriage. The objections in this regard may be preferred in this
court on or before 03-08-2024, failing which the marriage shall be got registered as per the
provisions of the law.

Issued on 03-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 07/2024 Date of Instt.: 03-07-2024 Date of Decision: 03-08-2024

1. Sh. Pardeep s/o Sh. Prem Chand age 28 years, /o Village Tipra, P.O. Parwanoo, Sub-
Tehsil Parwanoo, District Solan (H.P.).

2. Mrs. Neha d/o Sh. Raj Kumar, r/o Village Tipra, P.O. Parwanoo, Sub-Tehsil
Parwanoo, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Pardeep s/o Sh. Prem Chand age 28 years, r/o Village Tipra, P.O. Parwanoo, Sub-
Tehsil Parwanoo, District Solan (H.P.) (Bride groom) & Mrs. Neha d/o Sh. Raj Kumar age 30
years, r/o Village Tipra, P.O. Parwanoo, Sub-Tehsil Parwanoo, District Solan (H.P.) for the
registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further
declared in their affidavits dated 06-04-2024 that their marriage was solemnized on 22-04-2016
with each other. As such they have applied for registration of their marriage. Before taking further
action in the said application, objections from the general public are invited for the registration of
this marriage. The objections in this regard may be preferred in this court on or before 03-08-2024,
failing which the marriage shall be got registered as per the provisions of the law.

Issued on 03-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 08/2024 Date of Instt.: 03-07-2024 Date of Decision: 03-08-2024

1. Sh. Vishal Sehgal s/o Sh. Pradeep Kumar age 37 years, r/o Village Dhar ki Ber, P.O.
Dharampur, Tehsil Kasauli, District Solan (H.P.).

2. Mrs. Meena Kumari d/o Sh. Dharam Chand age 35 years, r/o Village Dharampur, P.O.
Dharampur, Tehsil Kasauli, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Vishal Sehgal s/o Sh. Pradeep Kumar age 37 years, r/o Village Dhar ki Ber, P.O.
Dharampur, Tehsil Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Meena Kumari d/o
Sh. Dharam Chand age 35 years, /o Village Dharampur, P.O. Dharampur, Tehsil Kasauli, District
Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
applicants have further declared in their affidavits dated 14-05-2024 that their marriage was
solemnized on 06-03-2019 with each other. As such they have applied for registration of their
marriage. Before taking further action in the said application, objections from the general public are
invited for the registration of this marriage. The objections in this regard may be preferred in this
court on or before 03-08-2024, failing which the marriage shall be got registered as per the
provisions of the law.

Issued on 03-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 11/2024 Date of Instt.: 05-07-2024 Date of Decision: 05-08-2024

1. Sh. Gurdev s/o Sh. Balak Ram age 43 years, r/o Village Thandu, P.O. Kotbeja, Tehsil
Kasauli, District Solan (H.P.).

2. Mrs. Sanu Kumari d/o Sh. Narata Ram age 28 years, r/o Village Thandu, P.O. Kotbeja,
Tehsil Kasauli, District Solan (H.P.).
Versus

General Public

Notice under section 15 of the Special Marriage Act, 1954.
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An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Gurdev s/o Sh. Balak Ram age 43 years, r/o Village Thandu, P.O. Kotbeja, Tehsil
Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Sanu Kumari d/o Sh. Narata Ram age 28
years, /o Village Thandu, P.O. Kotbeja, Tehsil Kasauli, District Solan (H.P.) for the registration of
their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further declared in
their affidavits dated 04-01-2024 that their marriage was solemnized on 18-01-2013 with each
other. As such they have applied for registration of their marriage. Before taking further action in
the said application, objections from the general public are invited for the registration of this
marriage. The objections in this regard may be preferred in this court on or before 05-08-2024,
failing which the marriage shall be got registered as per the provisions of the law.

Issued on 05-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 13/2024 Date of Instt.: 05-07-2024 Date of Decision: 05-08-2024

1. Sh. Ajay Singh s/o Sh. Ramesh Kumar age 28 years, r/o Village Banasar, P.O. Naya
Gram, Sub-Tehsil Parwanoo, District Solan (H.P.).

2. Mrs. Kajal d/o Sh. Mohan Lal age 24 years, r/o Village Banasar, P.O. Naya Gram,
Sub-Tehsil Parwanoo, District Solan (H.P.).
Versus

General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Ajay Singh s/o Sh. Ramesh Kumar age 28 years, r/o Village Banasar, P.O. Naya
Gram, Sub-Tehsil Parwanoo, District Solan (H.P.) (Bride groom) & Mrs. Kajal d/o Sh. Mohan Lal
age 24 years, r/o Village Banasar, P.O. Naya Gram, Sub-Tehsil Parwanoo, District Solan (H.P.) for
the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have
further declared in their affidavits dated 26-12-2023 that their marriage was solemnized on
20-06-2023 with each other. As such they have applied for registration of their marriage. Before
taking further action in the said application, objections from the general public are invited for the
registration of this marriage. The objections in this regard may be preferred in this court on or
before 05-08-2024, failing which the marriage shall be got registered as per the provisions of the
law.

Issued on 05-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 14/2024 Date of Instt.: 05-07-2024 Date of Decision: 05-08-2024

1. Sh. Govind Singh s/o Sh. Prem Singh age 31 years, 1/0 Village Chattian, P.O. Kasauli,
Tehsil Kasauli, District Solan (H.P.).

2. Mrs. Ranjna d/o Sh. Puran Chand age 34 years, r/o Village Bag, Tehsil Jathia Devi,
District Shimla (H.P.) at present residing at Village Chattian, P.O. Kasauli, Tehsil Kasauli, District
Solan (H.P.).

Versus

General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Govind Singh s/o Sh. Prem Singh age 31 years, r/o Village Chattian, P.O. Kasauli,
Tehsil Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Ranjna d/o Sh. Puran Chand age 34
years, r/0 Village Bag, Tehsil Jathia Devi, District Shimla (H.P.) at present residing at Village
Chattian, P.O. Kasauli, Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage
u/s 15 of the Special Marriage Act, 1954. The applicants have further declared in their affidavits
dated 20-05-2024 that their marriage was solemnized on 23-04-2017 with each other. As such they
have applied for registration of their marriage. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard may be preferred in this court on or before 05-08-2024, failing which the marriage shall
be got registered as per the provisions of the law.

Issued on 05-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No.: 15/2024 Date of Instt.: 05-07-2024 Date of Decision: 05-08-2024

1. Sh. Gurdayal s/o Sh. Munni Lal age 22 years, r/o Village Bhaguri, P.O. Bhaguri,
Tehsil Kasauli, District Solan (H.P.).

2. Mrs. Pooja d/o Sh. Prakash age 21 years, r/o Village Bhaguri, P.O. Bhaguri, Tehsil
Kasauli, District Solan (H.P.).

Versus

General Public

Notice under section 15 of the Special Marriage Act, 1954.
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An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Gurdayal s/o Sh. Munni Lal age 22 years, r/o Village Bhaguri, P.O. Bhaguri, Tehsil
Kasauli, District Solan (H.P.) (Bride groom) & Mrs. Pooja d/o Sh. Prakash age 21 years, r/o Village
Bhaguri, P.O. Bhaguri, Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage
u/s 15 of the Special Marriage Act, 1954. The applicants have further declared in their affidavits
dated 07-06-2022 that their marriage was solemnized on 10-05-2021 with each other. As such they
have applied for registration of their marriage. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard may be preferred in this court on or before 05-08-2024, failing which the marriage shall
be got registered as per the provisions of the law.

Issued on 05-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Executive Magistrate (Tehsildar) Nalagarh, District Solan (H.P.)
Case No. : 07 /2024 Date of Institution : 01-07-2024

Sh. Naam Dev s/o Sh. Ram Gopal, r/o Village Haliara, P.O. Goela, Tehsil Nalagarh, District
Solan (H.P.).

Versus

General Public through: Gram Panchayat Barrian, Tehsil Nalagarh, District Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Sh. Naam Dev s/o Sh. Ram Gopal, r/o Village Haliara, P.O. Goela, Tehsil Nalagarh,
District Solan (H.P.) has filed an application under section 13(3) of the Birth & Death Registration
Act, 1969 stating therein that his daughter namely Himanshi Negi d/o Sh. Naam Dev was born on
05-12-2020 at Gram Panchayat Barrian, Tehsil Nalagarh, District Solan (H.P.) but her birth could
not be entered in the record of Old Gram Panchayat Barrian, Tehsil Nalagarh, District Solan (H.P.)
within stipulated period. He prayed for issuing necessary orders to the Gram Panchayat Barrian,
Tehsil Nalagarh, District Solan (H.P.) for entering the same in the records.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection regarding the birth of namely Himanshi Negi d/o Sh. Naam Dev, may file their
objection in this court on or before 13-08-2024, failing which no objection shall be entertained.

Given under my hand and seal on this 5th day of July, 2024.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Nalagarh, District Solan (H P.).
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CHANGE OF NAME

I, Gambhru Devi d/o Sh. Bhag Singh, r/o Village Panjolth, P.O. Batwada, Sub-Tehsil
Dehar, Tehsil Sundernagar declare that I have changed my name Gambhru Devi to Neelam.
Concerned may note.

GAMBHRU DEVI

d/o Sh. Bhag Singh,

r/o Village Panjolth, P.O. Batwada,
Sub-Tehsil Dehar, Tehsil Sundernagar.

CHANGE OF NAME

I, Dhal Bahadur Sarki s/o Sh. Ganto Sarki, r/o Doctor Building, Near Gas Godown,
Sanjauli, Shimla-171 006, Tehsil & Distt. Shimla (H.P.) declare that at the time of admission of my
son in school/school certificate my name was written as Arjun instead of Dhal Bahadur Sarki and
similarly my wife's name was also written as Sushma instead of Rekha Sarki. I further declare that
my correct name is Dhal Bahadur Sarki and my wife's correct name is Rekha Sarki be
corrected/changed in my son school records. All concerned please may note.

DHAL BAHADUR SARKI

s/0 Sh. Ganto Sarki,

r/o Doctor Building,

Near Gas Godown, Sanjauli, Shimla-171 006,
Tehsil & Distt. Shimla (H.P.).

CHANGE OF NAME

I, Riijul Vashisht s/o Sh. Sanjeev Kumar, r/o Village Bharolian Kalan, P.O. Behdala, Tehsil

& Distt. Una (H.P.) declare that in my School certificate my name is wrongly written as Rijul
Sharma instead of Riijul Vashisht. So kindly correct it.

RIIJUL VASHISHT

s/o Sh. Sanjeev Kumar,

r/o Village Bharolian Kalan, P.O. Behdala,

Tehsil & Distt. Una (H.P.).

CHANGE OF NAME

I, Riijul Vashisht s/o Sh. Sanjeev Kumar, r/o Village Bharolian Kalan, P.O. Behdala, Tehsil

& Distt. Una (H.P.) declare that in my School certificate my mother's name is wrongly written as
Nitu instead of Neetu Sharma. So kindly correct it.

RIIJUL VASHISHT

s/o Sh. Sanjeev Kumar,

r/o Village Bharolian Kalan, P.O. Behdala,

Tehsil & Distt. Una (H.P.).
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CHANGE OF NAME

I, Nur Bano w/o Barkat Ali, VPO Batheri, Tehsil Padhar, Distt. Mandi (H.P.) in my Aadhar
No. 3134 8851 6670 my name Gur Bano wrongly entered. Correct name is Nur Bano.
NUR BANO
w/o Barkat Al
VPO Batheri, Tehsil Padhar,
Distt. Mandi (H.P.).

CHANGE OF NAME

I, Preetika Singh d/o Sh. Kalam Singh, r/o Village Bathwa, P.O.Kaloti, Tehsil Chirgaon,
District Shimla (H.P.) declare that Preetika and Preetika Singh are the name of one and same
person. All concerned please note.

PREETIKA SINGH

d/o Sh. Kalam Singh,

r/o0 Village Bathwa,
P.O.Kaloti, Tehsil Chirgaon,
District Shimla (H.P.).

CHANGE OF NAME

I, Sushma Kumari aged 59 years w/o Sh. Manmohan Lal Bhatti, r/o VPO Ghumarwin,
Ward No. 2, Tehsil Ghumarwin, Distt. Bilaspur (H.P.) declare that my name is wrongly entered as
Sushma Bhatti in Bank Account and share certificate. My correct name is Sushma Kumari. All
concerned may note please.

SUSHMA KUMARI

w/o Sh. Manmohan Lal Bhatti,

r/o VPO Ghumarwin, Ward No. 2,

Tehsil Ghumarwin, Distt. Bilaspur (H.P.).

THeT SN W It 9 IRIR TEIe |HIEdT W Aol dedie e yrior,
ot Rrrar (RRovo)

HBEAT HET ¢ 117 /2023 TRIG HRGISIT © 25—11—-2022 TR Ul : 06—08—2024

LA ST I TGS HET el I Hed ool g ¥o Al <elly =z, ARl stgr gy,
R <TE, "reT dial, R (fRowo) g |
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1. 8Nl ST HART 9T w0 &N gorg g, Fardl Ta 9 S[heR dgs 9rl dR1, dediel
e, R7er gRER (Bovo), 2. &l FMEdl gl THo Talo Iom, fHardl Td g SrhER arn
X, dedier AeH, e g9RYR ([Bovo), 3. 47T AT <41 ARWd SISl aRAT $IHdT T <dl
USRI 8, ARl 89w Ho 34, FRIR Aa@R Sfel Fd@! BIBRT IS A-gdlel e,
UG, AR RiE ueard 9F uoid RHE, ARl B8R, STeER SaR), dedd AeH, [ sRyR @
dad Mg g3 dorme e, Fardll R axe greT @ie, S0 aaRied Reer, 4. sl daerad
Uil eraly Rg, Fardl s/ udiR, S10 Sare|al!, ST Sirer, 5. 1 qdws 1Y ARG S
IRAM FAY fgaal gl qdw= 121, 9@ g w@o i qdw= 11 g & g2 o & ddw= ey,
fFrariTor fgadl gl 8w, el die #uel, 6. & "o YF M IW@Ed, ARl dRT Bied,
qrer I, Rer (Bovo), 7. & e g w0 =N goRk™, FEaRl IR dics, °reT !, Rrfe
(fBowo), 8. =M afal g3 @0 1 FoRM, MOl dR1 dicw, drsr @), Rmen  (fRovo),
9. Sl ARG gt g0 # oM, IRl IR ®icd, grer dta!, Reer (fBowo), 10. st arwor
g3 W0 S goRM, Fa aRT dicd, |rel @), REar (fRodo), 11, ST RO AR YA
3N SaaeT, ARl ook 84, "iel dial, R (fBodo), 12, #ff Iar I Y= o™ 309,
Faril geeR 8189, =gl dial, REar (fBovo) - YT |

TR R SR ORI 123 & < dHdd ©g URM-UF qEd Y Aol
T / @dI-) 0 15 /57, fb<T 17, YT diarel 00—12—05, 80 HIETA /HIST 91T, dedld f3mar
T, Rt R (fRovo) |

U3 ST ST R Uil He el d #e&d oflal §a o 1 Teliy @, fFari sfaR
Bfcr, PR awrE, 9rsT e, Reem (Bovo) 7 39 =aTerd § Uei—ud R OR GRT 123 &
A dH¥id 7 @Trar/@diHr o 15 /57, fdHT 17, IHaT ATETET 00—12—05, §0 HIETS / HiGi
T, dedie Reen arion, e REer (Bowo) ar wd fhar 2 Rrad did aedd sMa |

oS o gl 7 o ufard) @ aiie AeRe e | |@WG T 81 O7 J8 © |

3T 3IABR ERT Ufardl uet &1 gfya fhar oram 7 f6 afe Sad arfenn a9 dod™ an
Bhls SOk d TaxIol & af W g faalRad dR wR feFie 06—08—2024 &1 3TURTE 2.00 I91 Tb Pl
IR¥R Fd@R (DLSA Top Floor Room) H SR SUHT TaRTSI U HR IAT YHaRWhl Hridrel

M | g ST |
3T oA 15—07—2024 BT BN BEER T HIBY IMTd & NI fhar 7ar |

AER | FEIRT / —
TEIG AHTET TH oy,
aedire e amoT, e Rrrer (RRovo) |
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